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UPON hearing counsel the Court made the following
ORDER
Heard the learned counsel for the parties.
Mr.Sanjay Parikh, the learned counsel appearing for the petitioners points out that order dat
ed 31.3.2003 is not complied with by most of the States. In view of the aforesaid statement,
the State Governments are directed to file necessary affidavits indicating whether the ame
nded Act and the directions issued by this Court on 31.3.2003 are complied with within a per
iod of three weeks.
With regard to the advertisement on website by Malpani Infertility Clinic, Mr.Uday Umesh La
lit, the learned counsel appearing for the State of Maharashtra states that appropriate action
would be taken against the said clinic in accordance with law and compliance report would b
e filed within three weeks.
List after three weeks.

( Vijay Kumar Sharma )( Janki Bhatia )
AR-cum-PS to Hon. Judge Court Master



